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2. The rezcondentsz in their reply have statsed that the applicant

the ancunt being paid o her is vot in the pnature of pay but is

in the natursz of 3 oonkractual conasclidatad wonthly wage. They have

full times kazis having rejard o area of the prandises which isg very

applicant fr regulavisation vas forxwarded wo respondent no. 2,

Depnuty Direciony Gensral, Gaological 3urve;

he had rejeatzd the cveguest fcr réegularviszaticon, The s3id desizicon of

rejschion was conveyed to the applicant orally on 3,353,224, Mo perscn
sngaged on park time basis afrer the engagemsnt of tha applicant

has besen regularised,

4, During the 2arguments, the learnad counsel for the raspondencs

.

Arew our acktention oo AnneXursgRe-

PR

ﬁeply whiich are judgnents of thisz Bench of the Tribunal delivered on
21.10.94 and 17.5.24 in OA ros. 147791 and 110/91 rezpectively. In
these judgrents, directions vare given to the respondsnis that if
thers iz any vacancy in a reguler post of Safaiwala in CGroup ‘DY,

the applicani'’s name should be considered for regularisation and

has held that rzlaxstion may be grantsd with regard to age and other

qualifications reguired for regularisation of thzt post.
S. In the circumstcancszzs of the oresent 2ase, theredfors, ws dirscte

Licn on the Groap 'D' post
acasrdance with her cenicrity, withowt the applicant's nams baing

sprnacrad by the Enplovient Enchange and by relaning oondicicons of
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